
IN THE C3NTRAIj ADMINISTRATIVE TRIBUNI 

CAt CUTTA BENcH 

oilip KutTar Sthha, son of tate dhir 

Krishna Sinha, aged about 61 yearS, 

worked as Chief Table Tennis Coach, 

posted at SAl STC Patna (TelT!porarY) 

under SI, NSEE, Kolkata residing at 

67, Dr. S.C. Banerjee Road, Waves Apartrflefl 

3B P.O. & P1 5, Beliaghata, 

Kolkata. 700010. 

App1icflt 

_Versus_ 

1. union of India, service through the 

Secretary, Govt1  of India, Ministry of 

Youth A±f5irs and SportS Shastri haVn, 

Nw Delhi.. 110001. 

The Director General, 

Sports Authority of India, Jawharl1 

Nehru Stadium, Todhi Road Con1ex, 

ast Gate.,\New Delhi_ 110003. 

The Director, 

Sports Authority of India, Netaji Subbas 

ftxA*xmx  Eastern Centre, Salt Lake city, 

Sector_ II, Kollcata.. 700098, 

contd 4 ,, 2 

C 

I. 



.: 	2 

4, The Director Incharge, 

Sports Authority of India, Netaji SubbaS 

EaSterX 	ntre, Salt L&e city, 

Sector... 11, Kolkata_ 700 098. 

. . . . ReSpOrdentS 



I 	o.a.1797.2Ol7 

No. O.A. 350/0179712017 	 Date of order: 16.4.2018 

Present: 	Hon'ble Mr. A.K. Pattnàik, Judicial Member 
Hon'ble Dr. Nandita Chatterjee, Administrative Member 

For the Applicant 	 Mr. T.K. Biswas, Counsel 

For the Respondents 	 Mr. D.N. Ray, Counsel 
Mr. B. Nandy, Counsel 

ORDER(Orail 

A.K. Patnaik, Judicial Member: 

Heard Mr. T.K. Biswas, Ld. Counsel for the applicant and Mr.. D.N. Ray 

along with Mr. B. Nandy, Ld. Counsel for the official respondents. 

2. 	On being questioned as to what departmental remedy the applicant has 

availed after 30.12.20161  Mr. Biswa. f•airly.. .submitted that though some 0  
representations have been prefrrad.'bçIfuider RTlctnd, therefore, he wanted 

/ 	
P 	( - 	/ 	/ . 	... 	- •- . 

to assail the result 	 ,.. 
..:•- 

We have no Suthôrity to-entér intbhe.renaof I RTI. Therefore, the 

applicant has not availed of ahy.dprtrental remedy/by way of filing an 
. 	 / 

appeal/representation after thé&der was issuëd'6n 3Q.1?2016. 

Therefore, Mr. Bi granted to the applicant 

to make a comprehensive representation-ifeflhiiating his grievance addressed to 

respondent No. 4 within a period of 2 weeks from today and we make it clear that 

in case any such representation is preferred within a period of two weeks from 

today, then the respondent authority will consider the same as per the rules and 

regulations in force and pass a well reasoned order within a period of six weeks 

from the date of receipt of the representation. We make it clear that while 

considering the representation/appeal of the applicant the respondents will take 

into consideration the rules and regulations in force. After such consideration, if 

the applicant's grievance is found to be genuine, then expeditious steps may be 

taken for extending the benefits to the applicant within a further period of four 

weeks from the date of such consideration. 
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o.a. 1797.2017 

With the aforesaid observation and direction, this O.A. stands disposed of. 

The applicant is granted liberty to annex a copy of this order along with the 

representation. 

1 

(Dr. Nandita Chatterjee) 
Administrative Member 

sP 


